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Sardar Majithia: So far as the ‘un-
bound’ system is concerned, it cer-
tainly is realised that it will not pro-
duce the number of animals that we
would require. But on the other hand,
the difficulty in the ‘bound’ system is
that we have not got enough and suit-
able land for introduring that system.

Sardar Hukam Siangh: May I know
whether any facilities: were given to
those displaced farmers who came
from West Pakistan, and who had
their breeding farms there on the
‘bound’ system, to start similar farms
here?

Sardar Majithia: As the hon. Mem-
ber knows, the difficulty of land is
already there. As it is, we find it very
difficult to give the displaced persons
the land which they have left in West
Pakistan. The first requirement which
has to be met is settling them and
giving them enough land. It is only
when they are fully satisfled, that the
other system can be 'brought in.

Sardar Hukam Singh: May I know
whether any action was taken against
our representative who had entered
into an agreement to purchase these
mules in a foreign country, in the
case when a special officer of the
Defence Ministry who was sent there
found that there were no mules at all
in that country?

Sardar Majithia: We generally get
reports from outside. They offer us
mules. Some of our officers are sent
down to check up their suitability. It
is true that when this officer went to
that particular place, the mules of the
requisite standard were not there, and
therefore, he went further afleld, and
we had bought certain other mules
which were suitable for our purpose.

Sardar Hukam Singh: I wanted to
know what action was taken against
our representative who entered into
an agreement for the purchase of
mules, in the case where, when the
officer from here went there, it was
discovered that there were no m
at all in that country.
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Mr. Speaker: Perhaps, the officer
was misinformed. We need not go
into that. I am calling the next ques-
tion.
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The Deputy Minister of Defenoe
(Sardar Mafithia): (a) Yes, Sir. The
aircraft was destroyed, but the pilot
baled out safely.

(b) The report of the Court of In-
quiry convened to investigate and
report on the causes of the accident
is awalted. Full facts will be krown
only on its receipt.
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Shri Joachtm Alva: Do ;overnment
propose to place on the Table of the
House, during every sestdon, a list of
accidents in the I.AF., their causes

and the measures that Government
have taken to avert the disasters?

Sardar Majithia: I have said that
we take every precaution to see that
similar occurrences do not happen. 1
should like to add that our rate of
accidents is very much less as com-
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pared even with the R.A.F.,, and there-
fore, it is not proposed to lay down
any information on the Table of the
House.
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The Minister of Finance (Shri C. D.
Deshmukh): It is presumed that the
hon. Mcmber refers to the American
technicians whose scrvices are secured
under the various technical assistance
schemes. On this basis the rveplies to
the questions are:—

(a) 89 and 15 respectively.

(b) Travelling expenses from
U.S.A. to India and back, and
salaries while in India, are
paid by the Organisations
which provide the experts
wiz,, the Technical Co-opera-
tion Mission, the various
age1cies of the United Nations,
etc Travel expenses on duty
Wwitain India are borne by the
Government of India or the
State Government concerned.

Bomeay Customs OFFICERS

*2377. Shrimati Sucheta - Kripalani:
Will the Minister of Finance be
vleased to state:

(a) whether any officers of the
Bombay Customs were prosecuted
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during 1951 to 1953 on charges of
corruption and bribery;

(b) if so, their numb'er;

(¢) the result of any such prosecu-
tion; and

(d) whether any of the dismissed
officers was re-instated?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) Yes, Sir.

(b) Three.

(c) One was convicted and sen-
tenced {o pay a fine of Rs. 300. He
has been removed from scrvice as a
result of departmental proceedings
against him. The remaining two were
acquitted for lack of evidence. One of
them has been removed from service
as a result of departmental action.
The departmental proceedings against
the other have not yet been completed.

(d) No, Sir.

ACCOUNTANT GENERAL'S OFFICB, WEST
BENGAL

f Shrimati Renu Chakravartty:

\ Shri H. N. Mukerjee:

(a) Will the Minister of Finance be
pleased to state whether there are
any facilities for training classes for
the lower division clerks in the office
of the Accountant-General, West
Bengal, for appearing for Part I of
the S.A.S. examination?

(b) In which States and offices
have such facilities been started?

*2384.

The Deputy Minister of Finance
(Shri M. C. Shah): (a) Yes.

(b) In all the offices of the Indian
Audit and Accounts Department in all
States.

HINDI SHORT-HAND

*2392. Shri Krishnacharya Joshi:
Will the Minister of Education be
pleased to refer to the reply to starred
question No. 286 given on the 29th
May 1952 and state:

(a) what further progress has been
made in the evolution of a system of
short-hand for Hindi and other
Indian languages; and





